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Tripura HC

Case No: Contempt Case (C) No. 53 Of 2025

Gouri Shil (Dey) APPELLANT
Vs

Muhammad Sajad & Ors RESPONDENT

Date of Decision: Dec. 15, 2025

Acts Referred:

• Tripura Building Act, 2017 -Section 31

• Tripura Building Rules, 2017 - Rule 31

Hon'ble Judges: M.S. Ramachandra Rao, CJ; S. Datta Purkayastha, J

Bench: Division Bench

Advocate: P. Roy Barman, Koomar Chakraborty, Karnajit De

Final Decision: Disposed Of

Judgement

A fresh order has been passed on 21.11.2025 under Section 31 of the Tripura
Building Rules, 2017 by the respondent, which has been placed at Page-80 of the
contempt petition along with an affidavit of compliance filed by the said official, who
is the respondent No.2 in the contempt case.

In this view of the matter, the contempt case is closed since there is compliance with
the order passed by this Court in W.A. No.36 of 2023 on 14.08.2024 granting liberty
to the petitioner to assail the same, if she is so aggrieved by the said order.
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